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Centrr.1 Aclminiatrati ue Tribunal

Principal Bench, rvleu Delhi,

CA No.

f^'eu Delhi, this the 9th day of October, 19f5.

Hcn'ble Shri A.U. Haridasan, t'ice-Chai rman O)
Hon'ble Shri ̂ ^.K, Ahooja, riember (A)

An i a r ji ngh
S/o Late Sh, t'ikka Ram
r/o C-qO, fir Dard Lane
f'lAnC Campus
Neu Delhi.

(  No ne

Applic:ant

Vercus

Delhi A riministration : through

1. Secretary (Pledicial & Hsslth)
Delhi Administration
DeIhi,

2. The Chief Secretary
Delhi Administration
0 e I It i .

3. The fiedif.sl Superintendent
O.B. Pant Hospital
Neu Delhi.

(Sy Sh, n»K, Tha^ur Pro'xy of
l^rs, A h 1 au at. Adv.)

Respondents

V/

CRDBR (Oral) '

Hcn'ble Shri A.'i. Haridasan^ 'iice-Chaii man(3)

The as-'plicant uas recruited as Nursing Ciderly

in L.N.3.P\ Hospital Neu Delhi on 19.l2.ir:-6 and uas later

pro-moted as Technical A-stt. "(Gr.li} u.e.f, 1.7.197C but

according to r as .-'C ndents on 2.7.1970. Uhen the an licant uas

ticjObfe^reo from u.B. Pant Hospital there urs a reprBSontnti,"jr'

against the transfer and therefore for uant of s vrcsncy of

Technical Asstt. in G.B. Pant Hospital, the applicant uas

retoined against the existing vacancy of Sr. Technic n] A -si t

but drauinQ in his oun scale by Order I'sted 1.9,09
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tsting that the applicant having 16 years ex: erisni.e

as Technical Asstt, should be promoted as Sr. Techn-'crl

Asstt. and adjusted against the existing vacfnoy, the

applicant made representation. Finding no resp'.. nsa,

the anplicant has Filed the application praying that

the respondents may be directed to pay the applicant

pay attached to Sr. Technical Asstt. from 1.7.6?

onwards as he has been performing the duties attached

to that post. The applicant has further prayed

that the respondents may also be directed to promots

and adjust the applicant against the post of 3r, Tsch. Ar;stt.

after due formalities on a regular basis.

The respondents in their reply hove stated that

the applicant was retained in G,B, Pant Hospital r:n

his repreasntation as Technical Asstt. against the

post of Sr. Technical Asstt. since the post of

Technical Asstt. was not available in that hcapital.

Since the applicant has not been promcted to the post

^r, Tochnicrjl Asstt, and as he has been perifcrminn

the duties attached to the post of 3 Tech. Asstt. only

a(?cording tc the respondents, the applicant is net

entitle to get the pay of Sr. Tech, Asstt, w.e.f. 1.?.Fg

as prayed by him.

3. 'Jhen the application came up for final hearing

none appeared for the applicant though taken up tuife.

Shri h.K. Thakur, Proxy counsel appeared on behalf cf

the respondents. Gp a careful scrutiny of the plea.Jings

and on he'^ring the learned proxy counsel of the

respondents, ue find that the applicant does net have

a legitimate grievances to be redr..ssed. He was net

s0;j..'j. i;t8d ss Sr. Technical Asstt. on 1.2.89. his run

allegation is that he was 'retained' against the jost

of Sr. Technical Asstt. allowing him to draw the '---v
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only in his post and seals. The allegation in the
application that the applicant has been Derformlng
the duties attached to the post of Sr. Technical flsslt.
has been epohaticelly denied by the respondents.' Slncl
the applicant has net been either appointed or even
asked to perform the duties of Sr. Technical Asstt.
pa do not find any reason to allou the eppUcant to
drau the pay attached to that poet. As far as the claim
cf the applicant for promotion tc the post cf Sr. Tech.
Asstt. the OeDartmsnf-. Ls. u-..

consider the applicant
also on his turn uhlla considering all those

aligibia to be considered for promotion. There is nc
case for ihe applicant that he has been superseded in the
matter of pTomotion.

In the light of what has been stated F.bova
no n-lm J. o • . OVVC/W (Tin //v.;; ■■ /c'/Wv a.--"e do not find any Iseeing the partiss'lT^
bear their oun cost. .

( R.K. Ah
a r ( A )

(  l']' '-'. Hgi-iJccc^
" i ce-Chaii n'.?.n-'J /
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